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ORDER

Despit€ repeat€d oPportuniiies given to ResPondent No 2 to file the revised

Annual Retums, Balance Sheets and P & L accounts wef since 1987

onwards, itappears the same has been not clon€

2. Mr.R.S.Bhatia, IjCS, and Respondent No 2 now submit ihat ihese are

not available with them and thcy are not statutorily bourki t(r maintain

them in their offic€, considering the period is beyond eiSht years
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3. The padies have be€n litiSating sinc€ 2003, €ver. though the

diff€rences existed much prior in time.

4. Vide order dated 04.01.2002 the respondents were spelially direct€d,

inter alia the olher reliefs ganted to the parties, to comply in this respect.

The said order was challenged before the Hon'ble High Cour'' of Delhi and

their appeal was dismiss€d on 12.08.2011. The direction for filing the

documents was again reiterated in order dated 10.06.2013. AI alon& the

respondents have b€en willtully disobeying the directions given by the

pred€cessor Board with the intention of thwarting the relief the petitioners

are entitled to. The afor€mentioned two orders have unequivocally held

and observed that the respondenfs actions reek of fraud and malafide.

5. In the light of the above the respondents submission at this stage

that the r€vised statements are not available or the balance slieets and P &

L accounts cainot be filed because of the lapse of time cannot be accepted.

Th€re was no such denial or submission made when the aforcsaid order

was pass€d or when it attained finality. The disputes have exisd between

the parties for more than two decades. It would have therefore be€n

prudent for the rcspondents to maintain the records to r€pudiate the

alle8ations made by the petitione.. Their obdurare and recalcitrant attitude

is nothing short of open defimc€ of the Board's (now NCLT) qiders.



6. To come up for

r6pondent on 03.08.2016 at 10.30.

on fu.ther action against the
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